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RE. ADJOUKNMENT MOTIONS
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FEREH AEI A E. . . (wwam) . .

Mr. SPEAKER : I have to inform the
House that ] have received notices of Ad-
jourment Motions from Sarvashri Mani
Ram Bagri and Ram Vilas Paswan re-
garding reported deaths and blinding
of a number of persons as a result of con-
sumption of poisonous  and  spurious
liquor in certain  places in Haryana and
Punjab.

Production, manufacture,  possession,
transport, purchase and sale of intoxicat-
ing liquor is a State subject but it is a
matter of concern to all of us when such a
large number of deaths and cases of hlind-
ing occur in several States duc to liquor
consumption, naturally the whole House
as myself get perturbed and we should be
perturbed. Reports of such cases and
deaths are also frequently appearing from
time to time in the press. We cannot
allow these agenws of deaths 31 murderers
1o go scot free, They should be brought
10 book and this process is to be haked. |
would urge upon the Government to con-
sider this matter and impress upon the an-
thorities concerned the need for i
concerted and cffective measures to obviate
the occurrence of such ic incidents.
These people have to be dealt with firmly.

weAr gy o

#%Expunged as ordered by the Chari.
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I have withheld by consent to the Ad-
journment Motions.

SHRI A. K. ROY (Dhoubad; :
Mr. Speaker, 1 have also written. . ..

MR. SPEAKER : If you have written.
it is all right. T will take notice of it.

PROF. MADHU DANDAVATE
(Rajapur) : I was happy that respect-
ing the sentiments of this House the Union
Government had taken the correct step
and sent necessary directions and all those
police officials who were responsible for
blinding under-trial. Personnel in Bhagal-
pur Jail, they were already suspended.

A news item has appearcd that bulk of
policemen of Bhagalpur have stopped
trains and, therefore, on this issuc I have
given notice of a motion .

MR. SPEAKER : This is a state subject,
Proper action is being taken. I am na
allowing becausc it is a State subject.

PROF. MADHU DANDAVATE
‘The ohstruction of trains by poalice isthe
greatest calamity.. ..

MR.SPEAKER : Not allowed.

SHRICHANDRAJIT YADAV (Azan -
arh) : Sir, T have given a Calling
ttention natice. .. ..

MR. SPEAKER : The question of
allowing Calling Attention has 1o be
discussed there.

SHRI ~THAN" RAJIT YADAV
There is an aggravating situation in the
Indian ocean....

MR.SPEAKER : It is under my con-
sideration.

DR. SUBRAMANIAM SWAMY
(Bomba Northeeast) : I  have
repeatedly in this session and in the last
session given notice of a motion under
rule 181 about discussion on the Vaidya-
lingam Commission’s Report .. ..

MR. SPEAKER : You comc to the
Business Advisory Committee. (Interryp-
tions) about the adjournment motion,
itisa State subject. It is not a question
of t, It is a law and order

of the State. I cannot take it
up. Not allowed. Nothing should be
recorded without my permission.

(Interrupéions)*
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o FqW IWT (TEAYR) o wEw
WEIRE, IO NN F1 75 ZAX Hifew
7 g e WA fear wmar 9 | wa 99
1 921 $¢ 30 g9 ANfew 27 s faan
mwrg ... (smad) !

MR SPEAKER : Notallowed.

SHRI RATANSINH RAJDA
.Bomhay-South) I would like to
draw the attention of the Government
and voursell. . .

MR SPEAKER : On what point ?

SHRI RATANSINH RAJDA :
About 5000 policemen in uniform have
marched. ..

MR SPEAKER : I have already lis-
tened to that. It is a State subject; not
allowed.

Literruptions)*

MR. SPEAKER : This will not go un
record. This is not the proper forum,

[ Inulerruptions)®

MR.SPEAKER : Nothing should gooun
record. Nothing is going on record
without my permission.

Now, papers to be laid on the Table.

Interruf-tions)*

12 12 hrs.

PAPERS LAID ON THE TABLLE

NOTIFICATION  UDNER Drucs  aAxD
Cosuerics Acr, 1940.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : I beg to lay on the
Table a copy of the Drugs and Cosmetics
(Third Amendment) Rules, 1980 (Hindi
and English versions) published in Noti-
fication No. GSR 540(E) in Gazette of
India dated the 22nd September, 1&,
under section 38 of the Drugs and -
metics Act 1940 [Placed in Library.
Ses No. LT-1500/80].

**Not recorded.



